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‘GOVERNMENT OF MANIPUR
SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMENT

NOTIFICATION
Imphal, the 10th September, 1997

No. 2/21/97-Leg/L.—The foﬂow: ¢ Act of the Lcgislature, Manipur which
. geceived assent of the Governor of Manipur on 6-9-47 is hereby published in the
Mauipur Gazette.
L. IBOMCHA SINGH,
Secrotary to the Govt. of Manipur.

THE MANIPUR PANCHAYATI KAl (S5TOND AMENDMENT) ATY, 1997
{Manipur Act Mo, 4 of 1997)
An .
Sk

further to amend the Manipur Panchayani aj Act, 1994,
BE it enacted by the Legislature of Munipur in the Fortyeighthh Year of the
. Repubilic of India as follows :

1. Short title and commencement.—(1) This Act way be called the dMamipur
Panchayati Raj (Second Amendment; Act, 1697,

— e
(2) It shall be deemed to havs come i.:to force on the 18th day of Jene, 1997,

2. Substitution of section 82.—cr section 82 of the Mampur Fanchayati
Raj Act, 1994, the following shall be suvbstituted, namely,—

%32, Powers of Government to reconsiitutc Gram Panchayat and Zilia
Parishad in case of alteration of arca —(1; When on account of the reason that
the rerritorial limits of an arex of Gram Paachayat or Ziila Parishad are altered
or on the separation of the limits of an area of a district, the Governmernt shall
_by notifieation in the officialGazette. rocon- titute the Gram Fanchayat and the Zilla
JParishad into such number of Gram Panchaat and Zila Parishad censtituencies
under ihe provisions of t‘ns Act

(2). The sitting members of the Gram Vanchavat and Zilla Parishad consti-
tuencies in the State of ° Mampur shall. natwithstanding the alterati~n in the
extent of the constituencies by virfue of the notitication under sub-section (1)
continue to be members of ihe Gram Fa: nluly.ll(){' Zilla Parishad and be deemed
1o j)@,v_c_,‘gen respectively elected to the sa’d G:am Panchayat or Zilla Parishad
constituencies  as so. altered. . %
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(3) The sitting Adhyaksha and Up-Adhyaksha of a Zilla Parishad shall
continue to hold their respective offices for the remaining period of the term of
the reconstituted Zilla Parisbad under sub-section (1).

(4) Subject to the provisions contained in section 54, the sitting meabers
of a reconstituted Zilla Parishad shall elect two members from among themselves
to be Adhyaksha and Up-Adhyaksha thereof, in case there is no sitting Adhyaksha
or Up-Adhyaksha in a reconstituted Zilla Parisbad, and for such election the
Deputy Commissionner of the district shall convene a meeting of the sitting
members of the reconstituted Zilla Parishad on a date specified by him, as spon
as may be, after the notification in sub-section {1).

(5) When a Gram Panchayat or Zilla Parishad has been reconstituted
under this section so much of the Gram Panchayat or Zilla Parishad fund and
other property vesting in the Gram Panchayat or Zilla Parishad immediately
before, reconstitution shall vest in aued such portion of the debts, and obligations
shall be tramsferred to, the Gram Panchayat or Zilla Parishad rcconstituted
under this section as the Government may direct by an order nade in writing.

(6) The rights and liabilities of the Gram Panchavat or Zilla Parishad
immediately before the rcconstitution, in respect of ¢ivii and crimins! procee-
dings, contracts, agreements and other matters of things arizsing inand relaiing
to any part of the arece subject to the auiliority of the Grame Panchayat or
Zilla Parishad reconstirutcd shall vest in such Gram Panchayat or Zilla Pavishad,

(7 Any appointment, mnotificatinn, notice, 1ax. order, scheme, licencs,
permission, rule, regulation or form made, issved, hupeses or granted By the
Gram Panchayat or Ziita Parishad which hLas been reeoasitbuted in respeet
of any part of the arc: subject to the avthority of the Gram Panchoyut or
Zilla Parishad which has bLeen reconstituted shail be decnzd to have been mude,
issued, imposed or gianted by such Grum Panchayat or ZiMa Parishad uuless
and until it is suspeuded by auny appointment, notification, notice, form,
orde1, scheme, licence, permission, ruie and regulation made, issued, |
or granted by such Gram Panchayat or Zilla Parishad.
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Txplanation { In shis section, sittirg member”, *“siliing Adhvaksha or
Up-Adhyaksha’ in relation to a Gram Panchayat or Zilla
Parishad, as the case may bhe, meins a person who
immediately before the reconstitution of such  Gram
Panchayat or Zilla Parishad under sub-section (1) is elected
- member of that Gram Panchayat or Zilla Parishad and

.Adhyaksha or Up-Adhyzksha of that Zilla Parishad.”.
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